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28.8.90 Hon. Mro D‘KCAgrawal' J.M.
HOn. Mr, KQ Obayya, AM,

v

aa
shri G.H.Nagqvi appears for the - WM

applicant. Wone for the opposite N" W teeim
' parties. Since stay order has 0\ Cavy
: MW already been granted to the applicant?/&f wf-
A0 Shri Anil §rivastava is directed to e "
B v‘@‘& N take notice on behalf of Railway .. £ °© |
AN Administration tofile counter, 1if e 9

et M/gu‘ibw any within 4 weeks hereof. Rejoinder

' may be filed within 2 weeks thereafter.
List it for disposal fmx of interim matter
on 10.10.90, on which date thke case may
be finally disposed of. Copy of this order

be given to counsel for both the parties.
i stag order alrea granted will egntinue

W d/b”/ t 10.10.90, &Q/
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IN THE CEYTRAI AR TVTS™ 27TVE MRTP™ AL, AITAVATAD T BN7H

CTRZUIT PRI CH ¢ LUCKII(OW

Registration C.A.NC, 605 of 1990

Surat Sirqgh ceoe Apo1icant
vs .
Unior of India & Cthere ... Respondent e,

Hon'rle r.Jus+ice U.C.Srivastava,V.C.
Hor'ble Mr., A.B. Gorthi, “‘emrer (A)

(*y Hon.'r.A.P. Sorthi, "erher’ ()
By means of this =pplicetion under Section 19 of
The Administrative Tritunals Act,lgqﬁ, Shri Surat Sirgb har
chalienged the valicdi+ty of tre order retirvirg him from
T =
cervice w,e. £, 31,7.1S90, on the grorrd that he date of.

rirth as entéred ir Yris service hook was & ,7.1932 ard

sccordingly he was due for superanrusticn on 21.7.199F,

2. The apvlicent states that he ioined Railwey
Servicr on 24.,10C,1956 as a Khalasi ard in @fie course
kLecare a "“stri. On he-ring some rumour that he was Aue
to retire soon, he surritted an applicatisr tn the

Divisional Railway ‘lenager on 23.4.1990, stating thre

LAy

Correct facts, Put with~t any reply thereto ﬂgy offime 3
notice, he was orcered to e retired w.e.f., 31.7.90 vice
the irnugnedé order drted 30.7./0, In svooort of hie claim

the - nlicent relic@ on 2 corrunicatior dated 17.11.29 Frar

Torthern Railway Frirmary CoooPrative Bank Ltd. arant e hisd

(T-VIN o
3 atien-ef loan of Re.1C,000/- repayarle in 36

instelrents., In the raid cormuricetion his ate of hirth
wee shown &5 5.7.193% and his Cate of apoointment as

24.10.19%6.

3. In tteir vritten reply, the resporderts rave
clarified theat the correct dete of tirth of the 2pnl1i-~-n+
was 5.7.1932 and +tat he ertercF the Railway Service on

24 ,1C., 1654, the =-id dates were reflected in the "Serisrity



~ N

K

(s

List as on 31.12.70" against the nam¢ of the applicant.

iy,

The applicant hireself hacd recordecd thece d~tes in his
esrlier loan arlications dated 3.3.R2(Annexvre-~III) &
26.4 .80 (AnnexureV) , The dateg¢ of Wirth as also the

date of first ap oirtmert reporded in Service Prol,

apparently were t@& pered with and sltered to read as

5.7.38 ar¢ 24.10.56 respectively. In a2 subsecuent loan

application mace ty him in theyear 1999, the appli~ant
showed his date of kirth as 5.7.38 arnd date of appoirtmen:

as 24,17 ,56., The resporferts corterded thrt the

g6fiplicity of the applicant in the alterstion of the dates

in the service took would +hus re evident,

a"u/LR-E\/T £ b dois 7 LisR oy
4, The entries in his service:boobkps%#efﬁ o the 2
date of Bppointment show thrt there were al+teratiors. ™he

respondents contentiong that HHe correct date of rirtb
e

of the appli~ant was %.7.32 seems G Drnsnst psc Tecause the
appli "ert himself haé shown tre spid da+@gﬁn his loan

appli~ations drted 3,3.22 and 26.4 .20,

5. Lastly, the apolicart conternded that the

retiremert order was not valid ag there wee no vrior

rotice as recuired by the Railway Porrd's instrun* ‘ons,
There instructions are ﬁirectorj and rot marcdatory and

the a_plicant canrot claim oricr notice as a matter of

right.

6. The ap licetior is tterefore without any merit

and is herebry Gismissed., There chall *e ro crder as

to coste, %
”f*\;;;;;§TZ(1ﬁS Vice=Chairran.

81Novenb9r,1991.1ucknow.

(sph)
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Before the Central Administrative Tribunal At Allahsbad,
-
Registration Noe. ((©> of 1990.

Surat Singh sovee Applicant.

Versus
Union of Indla and others eeee Opp-parties,

INDEX

Sl. _ Particulars Page,
le Application 1t 3
2. Annexure NO?I _ 4

3, Annemre NO?II 5

4, Annexure NOPIII 7,—3'
5e Rower 7

_ “ Ay,

Dated 31.7.920
LR { GoH, Naqvi)
' Advocate,

R} M ' Counsel for the applicant.
- |

A
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Before the central Administrative Tribunal At Allshabad,

‘f./
Registration No.éf@g of 1990.
Surat Singh ceee ;ipplicant.
Versus

Union of India and others eoee Opposite parties.

No.3 Parties name

No.1 Surat Singh aged sbout 52 years son of Jagat Singh,
r/o E -3518 Rajali Puram,P.S. Talkatora, Iucknow,
...Applicant.
Versus
Noe«2. The Union of India through General Manager,

NeRe Baroda Hpousec, New Delhi
Div.
NO+3e Theﬁma@r, NeRly. Hazratganj,

Iucknow,
essese Opp-parties.
Noe4. Detaile of the order, against which the application
is being made.
(1) Retirement Order dated 30.7.90. effective from
31,790 after noon ,(Annemre II),.
(1i) Application dated 28.4.90 (annexure No.1l)
(1ii) Passed by Chief Electrical Foreman Fateh Ali
Siding, ILuchnow., as per D.R.M. Incknow Order.

(i¥) Subject in brief.

VWithout any previnus notice and without reply to
the representation on 28.,4.920 retirement order was
passed (Annexure II) and served on thd same day in
the after noon , althagh according to service record
the applicant shauld retire on 4.7.1996. _
(iv(ii) The-appldesnt- Jurisdiction of the Tribunal
The applicant deglares that the subject matter of the
order against which he wants redefes:aal is within the
jurisdiction of Tribunal ,

S&)\J\Q/ even

4

-



(v) Limitetion,
The application further declares that the application
is within the limitation prescribed in Section 21 of the
Administrative Tribunal Act, 1985,

(vi) Facts of the case.

applicant
The-applieation was born on 5,7.38« The applicant

joined the service as Khalasi nn 24,1056 in Lucknow,

On .7.90 the spplicant received an intimation that he
is to retire from service on 31,7.90 after noon, The
applicant was given training in 1965 and in 1970 he was
¥ireman . In 1977 Grade IInd Wire man . Insx,q'?s he

was Grade I Wieeman o 1In 1982 he was Mistrl and there-

record
after he was Supervisor. According to the Service/le

is due to retire on 4,7.19996 and yet he was being
asked to retire on the after noon of 31¢7.20 .
Tre order of retirement is prejudicial and is not
sustafnable « The grounds are that the applicant may
be in service upto 4.7.96 and the service of the
applicant can last upto 58 years, It is a legal right-
sa¢ Yhe order retiring him is atbitrargy, The applicant
has filed application before the Divisional Regional
Manager on 28441990 . The applicant has availed the
opportunity even on 30.7.20 but with no relief.

(‘vﬁ)-M

The applicant prays that after hearing the partiesthé
applicant may be allowed to continue in service upto 4.7.96
and the original Service Book be eummoned for the proper
adjudicatinn of the matter,

St
a
f 1

)

o

(viii) Relief sought.
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(ix) Interim Relief.
The applicant got promotdon on account of his own
ability and it is arbitrar?.:w\ to_ask him to retire on
31s 720 while according to Service Record his retikement
is &e on 4,7.96. The applicant was served with an
order Anne mre II on 30790 and hence Interim Relief
in the circumstances to the effect that the applicant
may cantinne in service under D.R.e ( NoRly,) Hazratganj,
Lucknow ,upto 4,7.1996.

(x) Matter not pending in any other court or Tribunal.

(xi) Particulars of the Postal order.
Noe 02 414739 dated 30.7.20 issued from the Post Office
High Court, Lucknow,

(xii) An Index giving the details of the documents to be

relied upon is enclosed.

(xiii) List of enclosure 3.
leApplication Representation 28¢4.90.

2. Copy of the order dated 30.7.90 passed as directed
by DeReMe Neo Railway, Tuknnow,

3. Copay of the order of doen granted to the
applicant.

‘I, Surat singh, son of Jagat Singh ,aged about 52 years,

working as Mistri N.Rly, Alembagh, Lucinow, r/o E-3518 Raja
J1i puram, P.S, Talkatora, Lucknow, do hereby verify that
the contents of paras (i) to (xiii) are true to my personal
knowledge and belief and that I have not suppressed any
material facts.

Da‘bed 31070%0 g
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Before the Central Administrative Tribunal At Allshabad,
Registration No. of 1990.
Surat Singh eee Applicant,
Versue
Union of India and others eeee Opp-parties,

Representation sent on 28.4.90 (Annexure No.I.)
Anne xn re Noﬂ;Iz

Respected Sir,

My dbte of birth is 5.7.1938 . My date of Retirement
is 4.7.1996 e It is 80 mentioned in the Service Book.
I joined as & Khalasl on 24,1056 aand by by dient of my
ability I promoted as Mistri. I have been hearing that
steps are being taken to retire me from service on 21.,7.90.
It is not s0 mentioned in the Gazette or the Seniority
liste I en very much disturbed because they eay that since
I filed O.Ae Claim No. 620 of 1986 and hence the Office
is trying that I may be retired soén, You are aware that
no body can get any moncy from the office unless he has

more then 3 yeare for his stay in the offices I have taken

@ loan vhich was allowed on 19.11.89 and I will require
to pay back the money in 36 equal instalments i.e. the
loan of Bse 10,000/~

It is hoped that the order of retirement if any may be
taken back as withdrewn in the circumstances. In case
you & not agree with my request you may good enough to
direct the office to issue the relevant copy of the
Service book so as to ensgble me to get th_e grievances
redressed from the Hon'ble Tribunal. Please send a2 reply

within two weeks. I shall ever remain grateful.
) : Yours faithfully,

Dated 28e441990
(Surat Singh)Mistry,N.R.

) ambagh, Luchknow,
9 / &wf ~ oE%
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Before the Central Administrative Tribunal, Allahabad,
Regietration Nd. of 1990.

Suret Singh eeee Applicant,

Versus
Unian of India and others

XXX Opp-parties.

_&mexgre 1T,
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Before the Central Administrative Tribunal, Allahsbad,
Registration No. of 199,

Surat Singh eseee Applicant,
Versus

Union of Indla and others

Anne xu re No; ITT.

eeeee Oppebite partieso
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Northern Railway Primary Co=operative Bank Ltd:,

Lucknow.
Branches ALLAHABAD & MORADABAD

LOAN ACCOUNT NO.. PL\S\S\M\’\} ' ..“\ss
L/ 0 ~> / e Lll .

The iveervenns Cverer s s

Dear Sir.
I have to advice you that the under-mentioned employee has. been granied a loan of

. Rs 10000 repayablein $3& instalment by deduction from his monthly payments as

shown in 'he fable given below and to request that recoveries be kindly ma VP{dxp lyin the

pay sheets the first deduction to be made in the pay-sh CEtS O errarerernees cevenenddees 198

, In cast it is not possible to make the deduc:iom in any month the reason for not
; effeciing the_"recovery should be shawn ugainst the party's nome in the recovery sheet and the amount
of the Instsaments (including interest) should be recov: red along with the deduction in the lollows

ing month subject to the condition that the total recovery in a month shoutd not exceed og2-fourth

of the safaty The interest for the following month should be the same as for the previous month,

Ir the event of the termination of borrowese's service before he has fully paid up the loan, Please
arramge for recovery through his Setlement paper of auy balance which may htbﬂqq t,) }he Bank

The outstanding balance Rs.ooovieeeiiennnnnnn, of his previoLs loan No...... v pme T NVing
teen rccverred from this | an, elisti unection, w'*h that loan may be treated as ,caAJelled
after the mstdl ’ dl(&/ ...... (.V.E} ........ 198 . has been refgvgrqfd\

Name.veereeennninr \(.( RO 25 S L. t[‘?lémbu Nowerea?enns e P.F. Novnnnnniiinnnn

‘W Father’s Name... \# }(,L(w( Bill Unit No.weeeeeenn S S e B S
' Designation and -8 J /{C fq.}....c(r;.hregL?repanng 11131 SROIROPE A / é ILﬁf{ ¢

Saatiofnt..oveen s Creeees

7 '{T lo b Your's saithfujly,
Dae, of appoinument..o. 7. Da. ’ - ) —
Daie of Rirth..ccovoeeeonen. S \\\\

Date of 12UISMENterrrrreers covereirareeenan - ‘ (.)(./ef'y %\

imigrest @ © 13}%  PARICULARS OFf DEDUCTION TO BE MADE IN PA@HW

Dedeti [ Amouutcil Ded Amount of
edction on 1 a eguctio
accuunt of ' Total lou‘::ta:;:lpmg accuutul'(llfon Total m‘x)t‘::fz:gia;g
O } lostate [ 777 “"”'*"'“i 3"(‘;":}:’ altcrgllxc l nst.:l- "'_‘“_'—l"_" “:‘oml))m afger lt)llxc Remaria
med iaci- | [utes uont wents iCie - mont
4,,\ P‘r):lc 'rc(st i dcdactcd ‘payment ‘l’lﬂsl Pr;:::x ,2;: dedﬁ?cd payment ¥1as
Ks. s | 3. been made Ra. Rs. - been wnade
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h |

,\\' 1 agree to abide by the Byelaws of the Bank which 1 have read been cxples e

-No  1UDOI m\/ WQ }f, N Ccs.zA NEXIR

m

E

~ 0, & R. Railway Employees Primary Co-operative Bank Ltd., Lycknow

- &i\ . (OF THE NORTHERN RAILWAY)

LOAN-APPLICATION

"The Qccrctary. '
& R. Railway Employce's Primary Co-operitive Bank Lid,,

Branchs : ALLAHABAD aud MORADABAD (‘Lé%
2 Y

o lLUCK.NOW , Dated. S 3 198 3
y, “"_v\‘__ A &r Su’ [_{_
rcqucst that you will grant me a loan of Rs.. q (10 WOTdS)am or, o ! ——rs j sty L%iﬁjkﬂ
, e we g = At the Bank current rn(c of interest’ rcpayablc ln....3€ ..... instalments through momhly
pay shidets, [ offer (1) Shri... LK TR}- P,q TH*‘f""i ..................... v - ‘

) Shiri. \.... - PRI 2 a0 mm o oo em m e o 18 SUTCLY/SUretics
1 autborisu you to dcduct from lhe sancuoncd {oan any habnhly of the Bank and vailue of

shares whic y be allote ¢ in addition to the shares already held by me, The loan is

required fors ... :'.SIMC. 2Ly maybeScnt through crossed cheque,by M, O. fess,
commission x( the address . ...

V0L va@ g e e

¢

Ihcrcby u.’ﬂrm lhat my total mdcblcdncss to otber Bank/Society is Rs . ....N:L L*—’ﬂo olhcr
partics is Rs Wy {_and in respeet of court attachment is Rs... . be{ 1. vide casse No ... ™ (_____

¥ declare that T am not sceking and have never sought insolvency cither myself or on_
petition of my creditors and [ am neither a declared insolvent nor a discharged insolvent.

1 authorise the Railway administration to<lcduct monthly instalment from my salary Bills .
(including all allowances) or any other money duc 10 me until the loan and charge there of is /

fully paid up and pay the same to the 0. & R, Railway Empioyce’s Pr;mary Co-operative Bank ‘
L(d‘., Lucknow. . !

}1 authorisc you to deduct from the sanctioned loan such sum as may be duc to the Bunk

on necount of Compulsory Thrift D pqsn Scheme and also pgreg to abide by the rules therg of.
© 1 hercby nominate Spfi/Smt . ‘U‘ WhO S MY e Y
(:q!alionship) to receive the bnlancc of my Compuls it account together wnh

interest due to me by the Bank on my death,

o o € o - vt e nan

thé arbitration clause about the settlement of dispute i. e,
Railway Employee’s primary Co-operative Bdnk Ld, L

* Any dispute touching the business of a ) P
(i) between members or Pastn . ank 3 i m“az?}/ ﬁ}%ﬂ or {
pastmember. P !
(n) or between a mcmbc °¥‘ [ﬂstmunbu or persons so claiming nd)tgc wk or' g Cohmi- i‘
i

ttec or any officer of the Bank. gt .

(m) between the Bank or its Committee and any uﬂxcchd
(iv between to thorc rcgnsle% Jlgnk shall-P¢ decide cn;}or'b) the Registear or by arbitration
',», and skﬁr@for that purpose cried in writing jo'the Reyistrar. The del'uls of scrmc

pcmlcu ars ng Wéb me r No c(c., are ns)ndcr :

'1.~ ‘Numw@fh T ....... ......S'o Shiim.e
I in Block lette rs)

Substantive
gf 2, Dv.su,nnuon-— M_L:.'?_(/_
Qffgr

3. E. P. C. B, receipt/M. O. rect L Noy?
fice 1o which attnched.. E’g‘ﬂ.ﬂ
Pcmmncnt home addrcss_. 4
’\p Prcscnt homc add

5§ = o ~m : A
Stition .. i

’
e e A o 5 o =

e —— i
. [
. - . \
—\7 Date of hlrlh - .. ...9\’.... .Date of Apponmmc l_...i_’*f' —“1 0 S q_ z
' . Date of retirement .. \ .. plcd pension or Fund .. :7 — meern ‘
9, Pcrmancm gr Té:m_pora ..*a\.é/.*.ﬂ T.D AC No.. v et .
10 P, F, Na.2 25 W}a‘ %% dﬁ
11. Salry Sub Lﬂﬁ in word R _old L BIK r:fs) . A\crr;,c Mxl.nEc % {
12, Salary bill is prepured by i e

e [Awy | Us™ f

, ~7zore. (b . !
| o '

; SEerety ' . '
_;.._ .. — _‘_mumww q —_ ——— .
" Ceoperetive Bk L8,

annnom

)

-/

§

RN
N

(N 4

2

i

S~



l . 55 ?l t‘
i . 3 *-;%‘g‘\ Date of appoi itmen}< e Y R
| Date of Bittheosn v msenttoniunNdusiee 32
: (J,mm( ULARS i\;-_ phoucnoy u Mm\rq r'p SHE MS
} A ) Nt offt
! yvfi‘ cip fl Predue nn\J ' pr hrM}.
! "l‘o(nl nsfanding i _peconnt o Terad '" l“l Al
i amount er 1

F o R
4 P ¢ s

. P S I . CCS. 15
0 RRIyEmployees anary Co-operative Bank Ltd,,
; i »L o - Lucknow.
Pl i © . (OF THE NORTHERN RAILWAY) 2,489
' i o l'ﬁ & Branches : ALLAIHABAD and MORADABAD T
b ';}JAN ACCOUNT No m.g,c,..s \.\,. 150 SURIE . WO S SR T

W 1o

Thm..@.._f...,.K.":\‘.S,}.Ja\\.ﬁ...‘.. LA EUEUR S T
"Bear Sir, :

-

1 have to advige you that the under-mentioned employee has been granted a Ioan of

) R B3SO0 repaysblein 3G Instaiments by deduction from his monthly payments as

% shown in the table piven below and to request that recoveries be kindly mads accordingly in the
"ﬂ pay sheets the first deductlon fo be mnade in thesheets foricen o . ..:r.).'s.:‘f&if.:...lw
i

In case 1t {1 not ptmlbl:: to make the deduction in any month the scasen for nat offecting
“the recovery shown agalnst ithe party’s name in the recorery shret and the amouat of the
Instalments (including inferest) should be tecavered along v ith the deduction in the falloving
month subject to the canditlon that the total recovery in a month shouid nat exceed one-fourth
of the salary. The interest for the fulim\-lng moml\ shauld be thgsamce as {or the previaus month
e\l'l)‘ paid yp the loan. Please

* —,
© it B i S

Arrange for recovery through his Sct(\cment papey ol‘ 3
The outstandlng bulnncc Rl\ ):2‘.5 .‘ .

after the fnstaiment dus fOr v s cverees \f.\'?'.‘."\ 4
Name &umw\pm% v rmegencM

‘ ¢ Fathers Nﬁmﬁé‘}a.. SLE mue:

) | -ncdgmnoq d T. \»-&..\N\.\mcw.
R *‘; e smmq,:,ﬁ.lw cms)w&\ kw ‘t

Adhich ay be duc to !\hc Bank
]\) 50 0% - \fn\mz \\

~

Remarks

Arvemnd T the !
tb he “nthl hlw\ mopubly | i
dedue £) deducte pvgrut had
Rs. beed made § . ] n made
e, Ra.
) ) B
408 | 38084 4 T ] ‘5?,-%{4‘ ‘l ET S é_
bty | f271 ‘ 18— { N)QgEse l / 9B ES
5o 408 ge211] 211 1 } 28 )‘{6} 773 / b ze S
il 8520\ 22nd ; 1130 6 128 J1e61| o B°SEE
18 3430 | 2341 113 1\9 120 /1543 w2255,
28 {30333 | 2ah nia LTI E g2 147 | 33554
_ — 195 3236 251% 115 Ty 123 131 8BocoT g
; e 26 AR5k 26th , 116 ,\_ ¥/ 128 1205 )°© g a5=
Btk 99 28+ {SIU\%M nh 1y 1 18 185 | @2 p S5 E
U 106 2R 103 7938 | 2ath , 11g 10 128 1068 | o B389
: | e dld] ze3s | 0h ) a9 9 L] w9 | SEs iy
' PRttt 128 2126 abh , 120 B, 128 MY EEE A
L Mokt 103 %5 108 [ 2:;9 3 121 1 18 ! (g }.mzze 2
@ 1A 1 104 24 ; 32.4 : 122 & 103 Arn 3 _.;‘ 2 -G > n )
' Makbboirer 105 T Wd . 124 4 18 Wi w o
yth'*"*ms 44 34th ;125 R 257 vz .7
P T ma. Rlean ) sy 1261 2 128 1 E_eant
wm-&- 98 Wl 1031 3uth 1t 1 1" Nl i Fixo
. ‘ . ! St e A
“ - - .
' N aat  nteumber  oted abive shuuw.d be lnvardaby  wn in all the recovery-sheets.
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0.8 . Rafluay Emplouees’ Primary o- opemtw bark 1. luckoou, fW ’VEXWE‘Y

. . - (OF THE NORTIHERN RAILWAY) ® UJJ
A ad Branches : ALLAHABAD and MORADABAD :’b\Y ]Q
R  NOAN-APPLICATION

Pt 4
The Secretary, %&M \_.CU\V{//" g_‘
‘_‘Q. & R. Railwnay Empkm Q{annr 80 opc“’wcgdi} Lid, -

—~——— LUCQ(NOW '< ROF}

. Dear bu’, F\[’Q—W LALEY
: 1 request that you will grdnt me a loan of Rs ..A7.0...
........... at the Bank current rate ofAnter ep ablc |n
‘ pay sheets, 1 offer (1) Shri..... ﬁ 17
- (2) Shri

. 1 authorise you to deduct from the s.mcuoncd Ioan any hablh ;
shards which myy bs Suﬂ cd to me in addition to tre sharey3jsesdy held by me. The Joan is

required for .. L,S
commission at thc address ~ .. 3 4 6 m('” 6 ........ N
N . 1 hereby nlw;m:\y lotal mdcbtcdncss to othcr BanL/Socw to othcr ya
partics is Rs. In respect of court autachment is Rs— idc case No ‘««é
1 dcclarc that 1am not seeking and have never sou;ht lnsolvcncy either m)sclf oron

pctmon of my creditors und 1 am neither a dcclarcd msulvcnl nor a dhchdrgcd msolvcnl

1 uulhumc thc lewny administration to deduct moaathly intalment from my salary Bills

alincluding all allowances) or any other money due 1o me until the lnan and charge there of is ,
full paid up and pay the same tu the O, & R. Railway Employes’s Primary Cr-opsrative Bank

Lid.. Lucknow,

I authorise you to deduct from the sanctioned loan such sum as may be due to the Bank

" on account of Compulsory Thrift Deposit . Schcmc and a n;rcc to abide by the rules thereof,
N hereby nominate S)rfl/Sml '\q,‘, hq LD RS (:sh—
%\k EH‘ {retntionship) to receive the buluncc ol' my Compulsory Tl(n (W] pz’\u account m;clhr \uth \
e A b

interest gue to me by the Bank on my death, :

\ 1 agree 1o abide by the Byelaws of the Bank which I have rcad/bccn explyined specislly

. the arbitration clause about the setilement of dlspu”_;..e.—’mclas\; S{L‘;r ﬁb f the O, & R.
~ Railway Employee’s Primary Co- opcrquvc lrt‘fd‘ 1‘0»/ \u,h.c ‘..s under

Any dxsputc touching '}Jw ﬁ of k>

} ‘Q/fb'clwcex l.u.rs QS nk or pirsoas so claiming through 4 member or

V pq,;mxmn TR H’} Bree .
4.»}“’ "ot betw mm ber or a_prjtmemper of p‘rmu 50 mwgh }iigser i Com i i
'-‘ ttee o‘(,n'ﬁ’y oflicer of the Ban /2 é
! 0 i between the Bank or its Com log e B;mk and ;
L. : s .t]v) between to or m all bs decidad sither by the Registrar Lo arolaation |

and shall for thaf; pnrposc to be rcfcrrcd writing to the Registrar, The details of service
particulars along with member No. ctc., are as under ;—

Name in full..... SU QAT “K)H .Sfo Shn/ ~ A'(\ A‘TSIN,_QH »

(in Black letters)

Designn‘ion_s_‘fﬂanuvc Id S baj LLM?’!—{(T No.. k"QmMcmbcr ND(§C,/ [/
(o]}
L.P C.B ru.exp(/n\%l 0. rcccxpt No.. éD.uc ........ [ ci’,L,UL s Loan r\/c No/\7/§b 95///[/
/\ flice to which attached........§ I’D/g !0 ‘-a"‘ ..‘.l. XDt (.4\[4‘\_
. Permanent home address.. ﬂ[”, ot peeenes
6. l’rcscnthomcaddrcss ............... .
) Station....cooeeveenen

7, . Date of birth......... ‘1;).‘7"3..1/
8. Date of retircmentP). 7.
9, Permaneat or Tem
10, DF, No.... N 6p épgy
‘11. Salary Subs C)’-/(ﬁ w%}&r
12, Sa_lary bill is prepared by...oveenenes
e
e e s %,g,,@‘_._
frosthern Paltorg P ‘
Cooperative Bl 174,

LUCRHOW
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LUCLLA.(/ u'

1991
AFEIDAVIT

49)9éif
HIGH COURY
ALLAHABAD

8 o o8 e % o o o Apyllcant
versus
Union of Inai@ €NnG GUIELS o o o o nespouaents

Ae Ty - B R - T I - S ‘ N LR 1
il U vl adrodavie LU0 L Jguz.‘.a_u“ Oodaa il

y v - RN . . ' R ] S
PLiwsy) Cie Slliaae Ui wind 2waOE 0 sty idd ]
F X T L =

I, surev 3ingi, fyed eéwout 53 yecrs, son of lave
a oIl Jage&y olugn, resident ol x-3518, .:zjajdpuren,

Lucirow uo hereoy soleucty & il 8L s.8uve &S under s =

1, “hev thedeyorent is e @ppricent in thedove noved

case t¢nd &s such he is fu..y conversant vwivi. vhe facts

of the ccse,

e “hav che de.onentv hta gone througn the conteuls of

the wiii.en soe cerent cnu understcod iivs coniencs, rhe
PAnir yise comwenus are given veLout-

“?§4/ shav che concenes of pare 1 o vhe wric.en se2uenent

I0I NO YCULI.

Céra 0L 0O 1C..7e

ﬁi L6 v he coliwenus of pere 3 of the wriveen syatecuient
,H‘b‘h# 1.8 GELLBGL .G V€ BVCIMCLUS u8a€ i. ocut 4(1iv) oi vhe

fg o..L1iciiion ere reiwereeed,
A\ 3\4\

1v 1s pertinenint w ..envlon nere vhe ¢ in tveims of

insoiucvions iss.ed oy the & i.vey So&rd cornwW i.ed i dheir

le.er 1oe. 3(L)6lax 1/10 datew z0=-1-62 tne neLes of Cless

/ IITI s.efy cue w revive vivain 9 aont..s of be detve of

supereanudiion is sent w ithe &ssUil. Jecrev vy, Heew ui .-

veis C.lice f'or punsicécic.. i vhe officis CGizeuvwe Lo wanC

putv i the cise ci ohe épplicane, neiciaer Eny such
suorice vior. wes .x'C€ por ény no.lce oi\;cul*tme;c'

L8SUCG €S O WOICG OY Ghe L _ .VWEY XCRECELSIITRIOLS

L8T The ccnwenes O Lglé & ol che wrioeens catemenu



(2) ‘ \\

3~ard, Thy amlicaent hes bo.s potired from sorvice in

tis after-oion of 21.7.1990 2y a2 notice ( *nnexure T5.T1
to the aprlicstion ) sbruotly iccued ~p 20.7.1990 sne
“Ltheat wiving im an oocrtunity to shov causc vhich vwas
verranted in the circumstances of the ceose. 211 thess
circurstances, thercfore , & tv =stablish that the appli-~
cant has buen rotired in on arbitrary monner and on the

/

i/ -

. \/bF‘Sf-S of fictitious dat: ¢f birth.4 &47&707/6&,: Aellar_

g clafeld O?.Q""‘ 1961 8 .bcuﬁ:ukq.k& b A= &2
| Mowariine p -pL s s ol e

Ge That £1. 20t o535 £ oama 4 of the written

statemont cpll for no rerly.

e That the contents of vera 5 of tha written

Co stgtement call for ns revly.

8. That the cntents of nara 6 of the vritten
statoment,vhich are contrary {; tihe averments mede in
nars 4(vi) of the an~lication, =2rs denied -nd the sver-

vt

N, =Ewts made ir the said para ¢f thie spmlication ere re-

1

It ic further submittad thst no such seniority

e

f ;. iltorated,

.\- ’ .‘7‘ j’ '»_

‘ i\\ ’;/() - ﬁ f

\ \ oy -

“ ligt, 28 »lleged in the rorg uncer renly that 1g *nilxure

'S

To. I to the “ritten Statement, was ever issued on 31.12. 70
by the respon ents, Under %he extent rules, nrovisionel
sioisrity list is »lvays issusd under ths cimaturs of the
commetent suthiority nf gagetied rank eond ths staif ere

ziven an cvrartunity to mace represestetlon tarreon in

A
Y resncet of eny discressncy found thersin +ithin » weriod
\[5 ~f np: wAnth., In cesz, No revressatstion is filed by the

gtaff vithin the sall period, the ~mvigiong)l sunicrity
list then beeomes fingl, The provisisnel seisrity list
is given vide publicity Aoungst tae concerning staff by

g.ndint ths same Lo the offices/brenches unler vhich the




-

(2) | o

&

staff zrc wrking sud alsv to the recozmised Tainns =o

by )

)

a8 to wmable tho staff to rmake repressntatiosns tisr=on,
Sizecs the e2llcged sumiority list ( An.exure ¥o. T to the
written statement ) docs mot full-f£ill the nacessary
roquirements of rule, it is nolther 2 sonisrity 1ist
nor cst. be sald to have boon issuzd on 31,12.1970. It is
self fictitious, Thereforc, it is not at a1l vorthy of
rcliguce. The genuincness of it is challenzed »od the

respecnduts are required tc o strict proof ¢f the same,

Mpart froc vhat have heon nentinnod asbove, it
is alsc importsnt to montion hers thst the rasoondents
have not filod any cther senisrity list initially issued
gfter the gopointment of the an-licant =2d nrior to the

Yeer 1970, vhich is cdelikorsts ond malafide 5n their part.

Itis ales perticant to mention hsars theat Lo term:s
of izstructisns containcd iz Latier To. 8315/25-7( 49 ldated
15.10.1973 ( Printed Scrigl fue. 6000 ) issued by the
Geaceral Vanagsr, Vortherm Railvay, ovw Dél'ni, the seniority
lict of all categiries of steff ig issued once in every
hrece years. In vicsw of these instructions, the respon-
gnts might have issucd varicus senisrity lists during
the pericd = f 1973 to 1990, but thoy 1sve not flled =ny
snc of thum, ~hich is indicotive uf thz frct that tisy
heve mot o:me bofore this Yon'ole Tribunel zith clegn‘/

rands, M Gy 6f Ao e nemkoy dolid. 16-u-73 G be

Bowvmnt e lamcmtdte 6-& Aevancuse No -2 {5 s egctess

“{th rugerd to internclstion 2llsged L3 DoV
buua mede in the service record cf ths an licsut, it isg
gubmi tted thet the aorlicent, on satsring the reilwsy
ir class IV ssrvice, ha? declpred hig date of birth being

5.7.19%8, ta. knowledss of vhich he hpd derived frow his
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parcnts, Sines tho enrlicent hal mnt studied in

Ny
inptitutirn ( oxeoent i hic hore ), Bz had no school
cortifieate th filc in capport of his feclerel date

sf birth, Th-r.fors, the aomlicant vwes requirsd to file
en affiavit in suvpeort of his date of birth being
207.1938. ‘ceordingly, the agpnlicant fil:d sn affidpsvit
izdiestics thruin hieg date of birth viz 5.7.1938, Sefore
Gvirg aprointmint, the spplicant, =lhnzvith 7 MMedical
ezl y, was alsy sunt for moedicel exeminetion by the Reailwey
Zoeter anc in the sei? mulical memn is=ued t: the aonli-
cent, the vory same ¢ate of birth viz 5.7.1938 wag antered
wy the offics of the ruspond nts, The sei nadicel mamo,
'--’1ichjt’u<; nart of the Survico Reenrd of the s lic-nt
227 vhich has not beor fileod by the rsswondeints, 1s the
syeuzsitary nmof o f;stablish the ¢ ntsnticn of the
apmlicent. The respondints are roquire? ¢ Zro aace the

3217 midics) mome bofors this Hent'tls Tribunsl.

Itis alss vory ivnortant to meution hars fast
the e of ep-ointoint o f the arlicent, it wes mon-
Tatory for the canlilat. s g lig anpuintment, -5 woul
alsy bs semm frow the offcr of eppointment of the -ppli-
cant availagbls vith the rusoondents, th file some con-
firnatcry Zocument such as municipel ceortificet= or
schocl cortificate otec inm rosvict of thair -t of birth,
T= cesc na such certificate boing aveilsble, ths crndidotes
vor. piquirsd to filo ~ffidpvit i supmmrt of taeir
2 glares dete of Birth sti:rvise, thoy wers Mdsnuell
f~r av -intrunt. Sinc tho gprlicent ho! fLLlod A offl-
fovit im supuwort of m.u Coty 2f wirth, he vaz glven
earniztrint. Th. rogvnlnte, I othcde written gtotenent,

£

nev:. r.lthor Msclns.” th. mat.rial .o Uhn hesiz of vhich
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thy date of birth »f the ay~licent vas recori: 2 nor they

havy filed the relevant roesrds, vhich is malafide ~n
thdir pert,

It is 2lso vorth mamtioaing thet the resuind nt

0]

Ng¥. ot filed any recerd to shoe that the matter resardng
allegsed drt rolatisn in the Sorvice Record o f the ennli-
cant wss cnquired into snd the staff fecund resprongible

for such interpclation werc talten up undur the Reilvay -

L/‘ .
S¢ ts ( Disciplinc & Appeial ) Rules, 1963. A Cepy FIVCE
o ¥ Nc.%s"i-[?/a-ﬂ\E\V)C\ais.‘.&!bvl_;-gq\)zf geg_wao\gmm,

hadn st o8 A nunescaye. Moy Co3 s
Itig alsy prrtinaot to MEntion

here thel no
arpurtunity to sﬁm-: cause =:5eiunt tae sllived interslation
in the Scrvice Record of the ap-licant ves dven to hinm,
Thug tas actinn of the rosnondents is prbitrery =nud

against the Principles 2 f "atursl Justice.

In vicw of the fects snd circurstsnces mentisaad

{13 //;égﬁe” the unStiOn of all=uzed internnl ation in the Service

Rocord of the apmlicant doss not orige. Tn case, eny int-r-
nolagtian changing the sctupl Jate - f birth 2f the ap-licent
Viz 5.7.1938 hes G.un 2:n in thas Ssvilco: Tsoord, Tl sae
=ight have b..rn Lno bty soms fnteroptel coroon in the
office of the respon’ nts ittt =m ulteclor motive =0 0y

way of mischicf to put the o~-licent In trouble,

3 - Y - =Y 3 N B T P
The gll.Zati:ng that the -~~-licent 1=y . Jlad

. . A s e . s a - vq
and 3t chenzud hig -t o7 Bietn Toon 5.7.10%22 L. . 7..

1 C . T e e - O A + 'f“
1s Qbs’)luti_ly fals"i 2o -'“ R C SIPUNN . -«Ly Send #l,

[ag i,

Th: actual dats of birth ~f the gr-lcent s 9 7. 19325, ‘na

wy TF

eantoation ~f the r.os--niints 19 neither hagzd ~ 0 -0y

. /
Snquiry mei: int: thr cese nor on o= pxnarts reorte The

3 e A ed ~outy agn
rognand nts, therefsr: , set s3 a judis of their oy Cos

. i ™ [ {'?;:("\ -~
' in taat no cpoortusity to ghor Causc TS af rrdled o

allu
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thy an-licsut. ésp»t/&ff#/(hk ¢ revdar Ne- GIE O~/

lolel 23-8-1972 3 Gnueyed hoasvadlc og Awnexssye No- <-4
bt A Vals ofpt Aot~ ustreln P'ac.\ftcls& Ael- o c—P{b’K{MN(A( M‘f
b.g?( < s AE Roviecrvad euyRoges ¢

1*3 rojard to plligation in roso:ct :f/la/thar
losns sancticzod ty the apnlicant ty (~rthern Reil way
Pricary Conprativ: 3a7c Lti., Tuckn = indicatine 45 ffepent

lete of birth ste ns aValleble 17 froaxurs Yo, III, IV end

V ty the "ritton Staturint, it is eub&:ittes’i thet the
sonlicert being s 11litrote virs'n wes unabdla t3 2 thmusgh
the ‘ntrics mad: iz the loan forus, The catrics ede in

the o forms wore reédc by thc ~ffice of the reswondents

3

and the ao-licert, vhe can rJ‘wly g, sinedl the sgme in
gccd falth, Similsrly, the Isen f:re i3 vursugnce o f which
lcan of Re, 10,000/~ was sancti~r.-1 t: the sp-licait =s
avallablc in Aonoxur: Hu. IIT t:the =% licstion =hich

¢ nteins thc sctusl »2nd carroct lote of Dirth ~mne an-nist-

~at cte o f tar 2y licer t o3 pl-c TLLIL 0 e By othe o ffice

£y roagrndnts ~n the an-ldzent " nl ol 9y simed

sencilon L Ly Lo
th .atri:s ip loae fom arc veodd S0 v 0 Doy L0 T
ths resnondintse Sinmce the entries aveilaoble in Annexure
¥oe IIT to thy ap-lication were 21w verified as cerrect

by thc respondents and ths lesn forr wes forwerded hy

th:m to the Bank vhercupom the Benk Zave lopgn of Rs, 10,000/~

to thz gprlicant, th: contrary wntries aveilable in mnex-

ur:s IIT, IV snd V of the written gtoatement -re not correct

o wirth relisnce. The roesnerndents thomgslves are res-

(2

;:;‘rirr;‘:xlt; f~r such ristske, Th- resmendents »rs reouired

o sriginal fores o f 211 the lnans ssnctioned

£y pra>lucey theo

t: th: apelicent. The roepand-.ts heva not clerified es

ty how o7 undler vhat circuustsices, thzy verifisd the

mtrl g o f th 1isn oontein~d in Macxure Yo, ITIT to the

snolicetion o7 hov for the srmlicezt rrocdve tne losn
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:f Rs. 10,000/~ «itn hig dat: of bisth being B.7.1938,
Zote of avvnintmint boing 24, 10,1956 a1 date of retipes:at
beizg 31.7.1996.

Th apmlicent <ond=s tu have roceivwed the

| b ctism mems Woo 484 enntaned in huuczmre I'ce IT

| to thn vrittan stetemnts Tt is, horever, imga rtant to
remtisn hzoro that the rosnonld-nts heves not clar fied
as & hov the apnlicent, Zispite chjections, received
the loge or the basis of his clgined dete o F af_):)ointmmt,
date of bBirth =20l date of rotiramoant,

‘ In the foets mentionsd sbnve, it ig evidently

clar that th: sctal Cat: of birth «f the avlicent
is 5.7.193¢8.

a
g. '{/ Thet ir vi.v 2f th- fects ~nd circumst-nces
i moitiorc Ll gbove, the avers nts made in nare 7 of the

vritt . statom it are velriently 2:onied,

[

~1r
7L e, That th: cutints of pers 8 of the -rittsn ¥
\\ . s_t;;tct:;.::zt arc vz, tiolzeding end incorrect, hencs
th.y or- &.ndzd. Tt is, howeverp, submitted thot the
emmlicant Nad Coclsr: hic dete ~f birth being 5.7.1938
! vhich was reeord: 2 iz hie Scrvic: Ymcorie
| g —
if. That the e:rtints of ner- 9 of the vritten
L steot:m ot =r: Vaguc, misl-ading s=n ! incorrsct, hence
th' 'y are & aicd end th- averr-nts uede 10 vora 4(vii)

;f the apmlicatizn are rritursted,

| 13- That ths contonts of “sra 10 of the written
statimont are &onicd, The spmlicent iz entd tled tc the
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| 13.1T— That th conttnuts »f perz 11 of the vritten
gstatom.nt ares vehroatly dended
/gvl,g/f
Luckzopgy rprlicart,
Dt«i\ -'2- 1991.
« V-rificaticn.
I, the abovo-pamed gpelicent, 4o Azroby verify
e that th: cntonts of paras 1 tc 13 +f this r2ioinder

al. ¢corr- ct tOL{ST.:"’l s.J" pD. Lelisf ol Tl ;:a:_ =vice.

P

7y zart of it is falon orn! mothing k¥ meterial neas been

‘ ‘lL
, ernesalnCe - g‘

Luckr . ryrlicent.
Datw%"\\ '—3"99 1 o

o w B j (‘dg.. 1,547 Ao oﬁ%emu«/{. W o /)u-»f‘
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Serial No. 1466 —Circular No, 851-F/O(Fiy) duted 12-2-1962
Sub.—Notice prior to ternunation of Scivice duc ¢ savannuation,

A copy of Railway Board’s letter No. E(G)61RT1-10, dated 20-81962 to-
gether with a copy of its enclosure is forwarded for information and guidance.

It may please be ensured that these orders are implemented and the list (in
triplicate) of class I1T staff due to retire within 9 months of the date of superannua-
tion is sent to the Asstt. Secretary, Headquarters Office for publication in the
Railway Gazette, in time. The correctness of lists must be ensured to avo'd
any confusion later. '

Copy of Railway Board's letter No. E(G)61RT1-10, dated 20-121962 to
the General Managers all Indian Railways, etc.

. . . . . b4
Sub.—Notice prior to terminatior of Service due to superannuation,

Prior to 1952, a practicc was in voguc on some Railways in regard to the
issue of warning notices to the employees of their impending retirement. The

%/d C(/;z{t )"“L/K /&G"YYW"JVUQ /f 7—;“ t“.""”77«\ e D\/(

“ ,Q%WW/W' f"’la//l Q(

W (‘pm/’“

question was reviewed in 1952 when i. was decided that this practice may be dis- -

continued, JIn this connection, attention is invited  to Board’s letter No. ES2
RT2/1/2, dated 23-6-1952, (copy enclosad for ready reference).

Recently this question became a subject matter for discussion betwceen the
Railway Board and the N.F.I.R. and on re-consideration, the Board have decided
that every month names of all class 11T staff who are due to attain the age of superan-
nuation 9 months thereafter should be putlished in the Railway Gazuttes so that
they may if necessary, apply for leave stunding to their credit wellin advance.
Where no Railway Gazette is printed, svitable measures may be devised to give
intimation to the employecs concerned in due time,

In the case of class 1V staff advice of date of superannuation should be given
to each individual employce 9 months in advance.

‘ It may, however. be made clear that lack of such notice or intimation would
not confer any prescriptive ri he stafl for claiming leave after superannua«
tion, ArrangementS may, however, be made to supply the information of leave
et credit quickly, if an employcee, on receipt of the notice either throueh the Rails
way Gazette (Class 111) or individually (Class 1V), wishes to ascertain  the leave
at his credit. :

Copy of letter No. ES2RT2/1/2, dated 23-6-1952 from Joint Director. (E
A ’ . , (Estab-
lishment) Railway Doard, to the General Manager, Southern ‘/‘?ni/n'a,g, copy Iu( ofh(c”sz.

Sub.~— Warnjng of impending retirentent.
*  Refirence your letter No.E382()/A, dated 24-4-1952, The Boeard "agree that

the practice of issuing warning noticcs to the cmployees of their impending retire-
ment on attaining the age of superannuation may be discontinued.
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7 Ser;a.. No. 6000.—Circular No. 831-E/25-1V (ELV), dated 15-10-73..
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Sub.—Jssue of Seniority Liss,

e ——

1 -

been represcmed by one of the Uu.ons that sc-uonty hsts of <t€ﬁ’ sh d b
igsued every year instead of every five years. -

in detail and it has been decided that the sen’ority lists of all Cotegories of stalfio. i
should be issyed oncez jn every taree years.

This question has bes=n exemivst -

It has alsp been dccxdcd that in gk_

said lists total permanent and temporary strength of the cadre, alongwnth totz}
number of staff confirmed and stafl yet to be eonfirmzd should be g'ven thereln.
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of <cr\'ics d':: {0 Sup roan om . .

Attention is invit:d to the insiructions ¢ontained i1 tais office letter Ng. & 4
E/O (Eiv), dated 12-2-62 (P. No. 1466) vher2in you were requosted to 2y 7
that a list in tnpucat of Class 111 s1a due 1o retire within 9 months of the J«
of superannuation is sent to A«sit Sacretay, Headguart.rs Office for pabhc.&
in the Railway Gazettz in time fur 1 information of staff conccrned. *
Railway, Board have poin’ d cut thut inst-nces have coms to thuir notics whes
railway employzes have bz:n retaned .n servics irrcgularly bevoud the age::
superannoation in viter disrogard of the rules on tae subje»t The Bourd & |
therefore laid stress for stream lining the piocedsre in this rzgird with a viey .
sec that cases of superannutition are d2al quite in time so as 1o avoid recurrg .
of suc™ caszs on the railwavs.

In view of the above it m1y pleas: be vasured that mstru sons contains 11«:
this offic: I tleriof 12.2-62 (Pr;mcd S.rin] We. 14667 are strictly complied v&,
and that cach railway cmplove: dus 10 3!1'*m“zc "g‘ of superannuatios. 'i
individuaily 2dvised 9 months i i «danc: s3 1wt no railway employee is retaini;
:rrcgularh in servica.

Stafl d:aling with this job should b warned that if they fail to comply v
these provisions. thay wilf b Habi ic bz taken up under D & A rules. For i
purpas? uppropriat: arrungem:nts for the safety of S. Records should bz made

that the r:cnrd do°s rot 2o in te nunds of unauthorised persons, © {/
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- Sriel No. 5719.—Circular No. 93E/O-IL(EIV), daged 23-8.1972. |

K ; Sub.—Procedure for recording date of birth on entering  Railway
SO scrvice and itg alterauon.

¢ ;0 Acony of Ratlway Board's fetter number E(NG)I-70BR, 1, dated 4-8-72 4y {
P twaanded vor informaiton and guidance. Radlway Bowrd's letter aumber BING -

T ZTIBR 1L dated 3-12-71 referred to therein was circulated vide this office lelter l
ol aunamber dated SA1-72 (S SSTHL 0 fmay please be ensared that wide
Lr ity boavan G (s arder unongnt e stadl through Vatious I\hl‘liu()

padin to eabile aggrioved stadl to wsk Tor tectipcation of  any mistake in thei:
mearded date of birth up to 31-7-73 as no second opportunity for this purpo:e
i #1 be given to them after 31-7-73.
p .

4 Copy of letter No, E(NGYITOBR'I. dated 4-8-1972 from  Dwarka Dess,

fsiviant Director, Extty, Railway Bouad 1o the General Managers, ANl Indiun

Lihvays und ete ete.

Sub.—Piocedure for yecording  date of bitth on ¢ntering Railway ,
survice and its alicration . '

: 1. Attentienis invited to advance correction shp No. 203 to the Indian

st i, kstablishment Code Veolume § forwarded with Ratlway Board's fetter of
« ononumber dated 3-12-1971 winch reqatres that requests for diteration o (-
i should not be enterfaiaed after completion of the probation poriea o
i+ opee yours service whichever is carlier.

il 38t has baen represented that thie abave amendment wonhd ciuse hurdship
';' o tathway servants who werd ilecady m cployment  on 3-12-1971 and who
VAl ot take advantage of the provision of the tule regarding alteration of date
of Mpth as it stood before the above ame rdment

. ? 3. The RBoard have considercd the matter and nave decided that swch
© <yployees may be given an opportunity to - cpresent against their recarded atc
Fheth oup o 3-7-19730 Such requests should be cruniined in terms of the L ule
« they stood belote the amendment.

- - - -

ey .
3 .

! 4 The Board desite that wide pubiicity <vouid he given to they-.»dee

: throogh railway gazeties to enable aggricved siafl b for redtificotion o e .
i

ity e e

mistake in their recorded date of burth. No sug.md oppoionity will be cae
aPler 31-7-1973 and all requests foi siteration of date of burth chereafier sronad

oiedd | Rban "

be disposed off strictly in accurde. 2 with the amenument referred to above ;
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